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The Lotc Sabha met at Eleven of the 
Clock

IMr S peaker in the Chair]

WELCOME TO THE SOVIET PAR-
IIAMENIARY DELEGATION

MFt SPEAKER Hon hie Members 
at the outset I have to make an an
nouncement

On my own behali and on behalf 
o l the Hon ble Members oI the House, 
I ha »e great pleasure m welcoming 
His Excellency Mr A P Shitikov 
Chairman of the Soviet of the Union 
ol <the Supreme Soviet of the USSR 
and the Hon’ble Members of the Soviet 
Parliamentary Delegation who are on 
a visit to India as oui honoured 
guests

Th» othex Hon ble Members of the 
delegation are —-

*1) Mr N I Maslennikov Mem 
be of Parliament

Mr B R Rakhimo\ Member 
of Parliament

(3) Mr G V Tardjumaman, 
Member of Parliament

f4) Mr F D Kasyanenko Mem
ber <»f Parliament

2
The delegation arirved here this 

morning They are now seated in the 
Special Box Through them we con
vey our greetings and best wishes 
to His Excellency the Chairman o l the 
Fresidum of the Supreme Soviet of 
the USSR, His Excellency the Chair
man of the Council of Ministers of the 
USSR, tbe Supreme Soviet, the Govern
ment and the friendly people of the 
Soviet Union

ORAL ANSWERS TO QUESTIONS 

Movement of Rice in U P

boY. SHRI NIRMAL CHANDRA 
JAIN- Win the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state*

(a) whether Government on princi
ples and m practice permit the free 
movement of nee and dhan” through* 
out India,

(b) whether it had come to the 
Government’s notice that U P prohi
bits free movement of rice and dhan 
unless levy is paid on it, and

(c) if so, what action Government 
propose to take in the matter7

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU FRA 
TAP SINGH) (a) Information avail
able with the Government of India 
indicates that free movement of nee 
and paddy is already being allowed by 
the State Governments, except with 
respect to movement into and out of 
the statutory rationing area of Greater 
Calcutta and Durgapur—Asansol In
dustrial Complex

(b) and (c) Yes, Sir For mainten
ance of public distribution system and
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lor building up buffer stocks, it is 
necessary to collect levy, wherever re
quired. Zn such a case, it is in order 
to stipulate that levy should be paid 
first, before tree movement of the re
maining stocks can be allowed.
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SHRI V ARUNAC1IALAM Some 
of the Slates like Tamil Nadu and 
West Bengal are against the free move 
meat of foodgrams They are in fax oui 
of single State zonal s> stem Since 
these Go\ ornments are opposed to 
free movement of foodgrams will the 
Government come forward to give up 
the policv of free movement and res
tore the- single State zonal system as 
it is demanded b> Tamil Nadu and 
West Bengal*

SHRI BHANU PRATAP SINGH Ac
cording to my information these Gov
ernments are no longer opposed to it

MR SPEAKER He asked, some of 
the State Governments are for single 
State zonal system, arc you prepared 
to consider it9

SHRI BHANU PRATAP SINGH 1 
concede the point that there may be 
one or two States which are opposed 
to the kind of removal of restrictions 
but taking an overall national interest 
in view we think, we have taken the 
right decision. With our experience 
during the last so many months we 
think that this system should be con
tinued It has given the best results 
possible Producers have received 
tftftter prices. Consumers have paid 
leas for their rice.

Examination and Revision of 10+2 
Courses

*659 SHRI K LAKKAPPA Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state

(a) whuthei 10+2 courses under 
&ccoodan education have been exam in
ed and revised in the light of the criti
cisms made by educationists and the 
expenence gained so far in its imple
mentation

(n) if so whether an> subjects are 
proposed to be taken out of the courses 
or whether the course load will be 
otherwise reduced so as to reduce 
reading buiden on the pupils and give 
them more time for work experience 
and other e\tia curricular activities,

(c) if the answers to (a) and (u) 
above are m the affirmative, whether 
it is proposed to give an> concessions 
to the students taking the Secondary 
Examination in Marchr-Apnl, 1978 
while valuing their papers and

(d) whether it is proposed to con
tinue the 10-4 2 system or discontinue 
it in view of the unpreparedness in 
some States to switch over to that 
svstem’

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(DR PRATAP CHANDRA CHUNDER)
(a) to (d) A statement is laid on the 
Table of the Sabha

Statement

(a) to (c) The courses and syllabi 
for the 10+2 system of school educa
tion have been subjected to review by 
two Committees appointed by the 
Education Minister m his capacity as 
President of National Council of 
Educational Research and Training. 
The curriculum for the Ten-year 
School was reviewed by the Review 
committee on the Curriculum for the 
Ten-Year School headed by Shri Ish- 
warbhai Patel, Vice-Chancellor, Guja
rat University, and the recommenda
tions of the Committee have already




